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CENTRAL JOl\INISTAAll VE TRIBUNAL 
ALLAHMAD B ENQ-1, ALLAHN3Al. 

Allahabad, this the 8th day of March 2CX>2. 

QJORtl-1 : !::!QN. MR. S. OAYAL, AM:_ 

OPEN CQJRT 

D. No. 878 of 2002. o. A. No. 266 of 2002 

Prabhu Oayal Gupta s/ o Late Sri Ranesb'.var Seth, presently 

posted as S. P.t.\. H.S.G. II/BC&, Gyanpur, s.o. Sant Ravidas 

Nag ar ••••• ••••• Applicant. 

Counsel for applicant : Sri B.N. Singh. 

Versus 

l. Union of India through its Secretary, Ministry of Canm~ 

nication Oak Bhawan, Sansad tt\arg, Ne.v Delhi. 

2. The Chief Post Master General, UP Circle, Luckne1N. 

3. The Director, Postal Services, Allahabad R93ion, Allahabad 

4. The Superintendent, Post Offices, West iliviSion, 

Varanasi ••••• • •••• 

Counsel for respondents : Sri R.C. Joshi. 

0 R U E R (ORAL) 

BY HON .. MR. S. DAY.AL, A. M • 

• 

Respondents. 

This application has been filed for setting aside 

:impugned order dated 16.5.QJ and 31.l.Ol. A prayer has also 

been made for direction to the res pondents to refund the 

amount v1hich has already been deducted fran the salary of 

the a pplicant. The applicant has also prayed for staying 

the recovery ® Rs.U70/= per month as interim relief. 

The applicant has mentioned that a ch a .rg e-sheet 

was issued to h:im and departmental. enquiry was held \.Vhich 

according to h:im held the follov1ing principles of natural 

justice and penalty of withdrat1al his next incranent of pay 

for a period of one year six months without cunulative 

effect was :imposed. The applicant filed an appeal before 

the appellate authority, who issued a show-cause notice for 

enhancement of punishment. The applicant filed representa­

tion against the shov1-cause notice which was not considered 
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and the appeal of the applicant was rejected. The penalty of 

recovery of outstand~ loss of Hs.42,251.75 paise in 36 

instalments \vas also :imposed. The applicant preferred 

petition/ appeal dated 31.5 .01 to Manber( P), Postal ~ervices 

Board, NSN Delhi. It is cla:imed that the representatior\I 

appeal is still pending. The Member (P), Postal Services 

Board, New Delhi has asked the applicant to file his petition/ 

appeal before CJ:MG, Lucknow who is canpetent to decide the 

matter. The applicant has filed a petition/appeal dated 28.10. 

01 which remains undecided till date • 

3. I an of the view that at this stage the end of 

j usticte would be served if the respondent No.2 is directed to 

decide the petition/ appeal of the applicant within a period 

of three months f rcm the date of receipt of a copy of this 

order a.long with petition/appeal dated 2s.10.01. The respon­

dents may not recover any anount fran the applicant in the 

mea11Nhile • 

&sthana/ 
l!.3.02 

niere Shall be no order as to costs • 


